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CHHATTISGARH ADHINIYAM
NO. 10 OF 2002

IARISHI UNIVERSITY OF MANAGEMENT AND TECHNOLOGY

ADHINIYAM. 2062

An Act to establish aud incorporate a teaching and alfiliaiing University to impart
asiructions in such branches of learning as University may think fit including Vedic teaching and

:arning and p

vomote research facilities in the State of Chhatiisgarh.

Be it enacted by the Chhattisgarh Legislature in the Fifty-Third Year of the Republic of India as

‘ollows :-

Thort title and 1,

“omencement.

Yefinitions. 2

(1

(2)

(a)
()

(c)
(d)
(e)

(f)

(1)

)

&)

M

{m)
{n)

This Act may be called the Maharishi University of Management and
Technology Act. 2002 (No. 10 of 2002).

Tt shall come into force on such date as the Government of Chhattisgarh
may. by notification. in the Official Gazette appoint.

In this Act. unless the context otherwise requires,

“Academic Council” means the Academic Council of the University;

«Academic Staff” means such categories of staff as are designated as
academic staff by the Ordinance;

“Executive Council” means the Executive Council of the University;
“Board of Studies” means the Board of Studies of the University:

«Chancellor, Vice-Chancellor and Pro-Vice-Chancellor” means respectively
the Chancellor, Vice-Chancellor and Pro-Vice_Chancellor of the University:

“College™ means a college established and maintained by or affiliated to or
recognised and admitted to its privileges by the University;

“Department” means a University Department recognised as such by Stat-
utes;

“Distance Education System™ means the system of imparting education
through any means of communication such as broadcasting, telecasting.
Satellite Internet correspondence courses, seminars, conact or the combina-
tion of any two or more such means;

“Employee” means any person appointed by the University and includes
teachers and other staff of the University:

“Finance Committee” means the Finance Committee of the University;

“Hall” means a unite of residence or corporate life for the students of the
University or of a college, campus or of an Institution maintained by the
University;

“[pstitution” means an academic institution, not being college maintained
by the University:

“Planning Board” means the Planning Board of University:

“Principal” means the Head of a College or an Institution maintained by the
University, and includes. where there is no Principal, the person for the time

being duly appointed to act as Principal and., in the absence of the Principal
or the acting Principal, a Vice-Principal duly appointed as such;
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(0) “Recognised Institution” means an institution & : ‘g"““em‘

by the Umversity:

(p “Recognised Teachers™ means the such |?Cr$f)lls. as .mn_v 'be "’*"f%’-ﬂiz;w, a
the, University for the purpose of Imparting mslr.uclu‘ms ina c('}llugc or g,
Institutions maintained by the University or which is not maintaineg y,
the University:

(q) “Regulations” means the regulations made by any authority of the Univer-
sity under this Act for the time being enforced;

(r) “Statutes and Ordinance” means respectively the Statutes and Ordinances
of the University under this Act:

(s) “Teachers™ include Professors. Readers. Lecturers and such other persons
as may be appointed for imparting instructions or conducting l'cscarc'h in
the University or in any College or Institution maintained by the Univer-
sity and are designated as teachers by the Ordinances;

() “Sponsoring Body” means the Maharishi Siksha Sansthan, registered
Society which will have the total control of the University:

(u) “Students™ means a student of the University. and includes any person
who has enrolled himself for pursuing any course of study of the
University,

(V) “A Foreign Student” means a student who is not an Indian National;

. L L} . . . .
(w) Campus™ means a campus established, maintained or recognised by the

University for the purpose of advising counscling, evaluating or for
rendering any other assistance required by the student;

(%) “University™ means the Maharishi University of Management and Tech-
nology established under this Act;

(y) “Year™ means the twelve months period ending on 30th of June:

(z) “Officers of the University” means officers as defined in Section § of this
Act;

The Univer- 3. (1) There shall be established a University by the name Maharishi University
sity. of Management and Technology.

) The headquarters of the University shall be at Bilaspur in the State of
| Chhattisgarh and it may also establish campuses at such other places
within its jurisdiction as it may deem fit.

(3) The first Chancellor, Vice-Chancellor, Pro-Vice-Chancellor and the first
i members of the Executive Council, or Academic Council or Planning
i Board and all persons who may hereafter becomes such officers or
’ members, so long as they continue to hold such office or membership are
‘ hereby constituted into a body corporate by the name of Maharishi
University of Management and Technology.

4) The University shall have perpetual succession and a common seal and
shall sue and be sued by the said name.

Powers of the 4. The University shall have the following powers: namely :-

S () to provide for instruction in such branches of learing as the University
may think fit, and to make provision for research and for the advancement
and dissemination of knowledge in all fields, including in all the 40
branches of Vedic learning and practices (Rk Veda, Sama Veda, Yajur

. Veda, Atharva Veda, Shiksha, Kalp, Vvakarn, Jyotish Chhand, Nirukt,

' Nyaya, Vaisheshik, Samkhya, Vedant, Karma Mimansa, Yoga, Upnishad,

? Aranyak, Branhmana, Sambhita, Puran, Itihas, Gandharva Veda, Dhanur

Veda, Sthapatya Veda, Vagbhatt Sanhita, Sushrut Samhita, Kashyap
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Samh.ita. Bhave Praksh Samhia. Sharangadhar Samhita, Madhav Nid

Samhita, Rkveda (Pratishakhyas), Shukla Yajur Veda (Prmis}mkhyas;' Atharva
Vec¥a (Pratishakhyas). Sama Veda (Pushap Sutram), Krishna Yaiur \}cda
(Taittirlya) Atharva Veda (Chaturadhyayi); .

(1) t0 grant. subject to such conditions as (he University may determina
diplomas or certiticates to and conter degrees or other academic dlslmc(im{;
on the basis of examination, evaluation or any other method of testing on
persons, and to whithdraw any such diplomas, certificates. degrees or (iher

academic distinctions for good and sufficient cause:

an

(i11) to orgenise and undertake to extramural studies training and extension
services;

(iv) to confer honorary degrees or other distinctions in the manner prescribed by
the Statutes; -

W) to provide facilities through the distance education system;

(vi) to recognise an institution of higher learning for such purpose as the
University may determine and withdraw such recognition;

(vii) to recognise persons for imparting instruction in any college or institution
maintained by the University;

(viii)  to appoint persons working in any other university or organisation as
teacher of the University for specified period;

(ix) to create teaching administrative or associate with any other University or
authority or institution of higher learning in ‘such manner and for such
purpose as the University may determine;

x) to co-operate or collaborate or associate with any other University or
authority or institution of higher learning in such manner and for such
purpose as the University may determine;

(xi) to establish such campuses/faculties/departments/specialised laboratories or

other units for research and instruction as are in the opinion of the
University necessary for the furtherance or its objects;

(xii) to institute and award fellowships, scholarships stipends, medals and prizes;
(xiii)  to establish and maintain Colleges, Institutions and Halls;

(xiv)  to make provision for research and advisory services and for that purpose
to enter into such arrangements with other institutions, industrial or other
organisation as the University may deem nccessary;

(xv) to organise and conduct refresher courses; orientation courses, workshops,
seminars and other programmes for teachers, evaluators and other academic
staffe;

(xvi)  to make special arrangements in respect o.f the resnden-ce dlsm-plme and
teaching of women students as the University may consider desirable;

(xvii)  to appoint on contract or otherwise visiting Professors, Ementus: Professo;}s,
Consultants Scholars and such other persons who may contribute to the
advancement of the objects of the University;

(xviii) to confer autonomous status on a college or an Institution or a Department
" as the case may be, in accordance with the statues;

(xix) " to determine standard of admission to the University, which may include
examiination, evaluation or any other method of testing;

(xx) to fix quota for students belonging to Scheduled Castes and Scheduled
Tribes for admission purposes;
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Farisdiction.

Lipiversity
open to
all classes.

Residence of
Student.

Officers of the
University.

Yisiter

o

. S y i charges;
(xxi)  to demand and receive payment of fees and other charg

ii i cersity and to make
(Xxil) 10 supervise the residence of the students of the Ul‘ ; L
i W
arrangements for promoting their health and general We

, na
. : 1 aresopies of employees. including
(xaiil)  to lay down conditions of service of all categones ot €11 i

e C

; e % 5 X 5 - ~
their code ot conduct:

. " cad the emiployees,
eoxiv) 1o reanlate and enforee discipling among the studeuts anu e “'M“ )n'ﬂd
= Say O aeelncd
and 1o take such discip lman measures in this regord as may b O
o the University. necessary:

: y veltare of the E8
(xxv)  to make arrangements for promating the health and general welture of

ciplovee:

{(xxvi) to receive benefactions, donaiions and gitis and (o acquire, hold. manage ‘
and dispose of any property, movable or immovable including trust and §
endowment properties for the purposes of the University;

{(xxvii)

to borrow on the security of the property of the University Money for the

purposes of the University; and

(xxviii) to do all such other acts and things as may be necessary incidental or
conductive for the attainment of all or any of its objects.

The Jurisdiction of the University shall extend to the wheie of the State of

Chhattisgaih., For distance education programmes this jurisdiction will not be
applicable.

The University shall te open to all persons of either sex and of whatever caste,
creed, race, class, place of domicile, it shall not be lawful for the University to
adopt or impose on any person any test whatsoever of religious belief or profession
in order to entitle him to be appointed as a teacher of the University or to hold by
other office thercin or be adimitted as a student in the Univ ersm or to graduate
there at or to enjoy or exercise any privilege thereof:

Provided that nothing in this section shall be deemed to prevent the University
from making special provisions for the employment or promotion of educational
interests of women, physically handicapped or persons belonging to the weaker
sections of the society or the experts in any special field of knowledge.

Every student of the University other than a student who pursues a course of study
by distance education system, or as a day scholar, shall normally reside in a Hall
or Hostel under such conditions as may be prescribed by the Act.

The following shall be the officers of the University :

(§3) The Visitor;

Q) The Chancellor;

3) The Vice-Chancellor;

€))  The Pro-Vice-Chancellor;

(3) The Deans of ‘Faculties:

(6) The Registrar;

@A) Finance Officer;

(8) Such other persons in the service of the University as may be declare

by the Statutes to be officers of the University.
H The Governor of Chhattisgarh shall be the Visitor of the University.

) The Visitor shall have the right to cause an inspection to be made by suc
person or persons as he may direct, of the University, its building
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laboratories : -
4 ratories and equipient and - Gl . . §
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‘10;1 i U\ the exanunation. teaching and other work conducted or
( e by 2 mIvereliy ? . " ] . .
) v the University and to cause an inquiry w be made in like manner
m rosocet of anv maitter ¢ . - ;
i seet of any matter connected with the Untversity.
o

The Vizitor shali in everv case oiv i o g S .

sitor shali in every case give notice (o the niversity of his intention

W Caulse an Z'_«_.',_?._q&.- noar ‘HL“-_‘&iH o be uade. ad the 'Jni'.".‘-sil"‘ shail be
entitled to apPoint a represe . . i . &
witled to appoint a representative wWho shall have the tight to be presei

and be heard at such inspection oF inquiry.

The Visitor may address the Vice-Chancetlor with reference to the result of
1 ins 1 1 L s “ .
such ingpection and inquiry. and the Vice-Chancellor shall communicate to
the Exccntive Council the views of the Visitor with such advice as the
it - 2] .
Visitor may oiier upon the action to be taken thereon.
srough the Vice-Chancetlor to

‘ o C v 2 v. . 3 . i .
The Executive Council shalt communicate tl
or has been taken

the Visitor such action, il any. as it is proposed o take
upon the result of such inspection or inquiry.
tive Council does not. within a reasonable time, take action

Visitor, the Visitor may, after considering any
ecutive Council,

Council shall be

Where the Execu
to the saiisfaction of the
explanation furnished or representation made by the EX
issue such direction as he may think fit and the Executive

bound to comply with such directions.

Without prejudice to the foregoing provisions of this Section the Visitor
may. by order in writing, annual any proceeding of the University which is
not in conformity with this Adhyadesh, the Statutes of the Ordinance :
Provided that before making may such order he shall call upon the

hy such an order should not be made and, if any

University to show cause Wi
cause is shown within a reasonable time, shall consider the same.
all hold office

Maharishi Mahesh Yogi shall be the first Chancellor and sh
during his lifetime.
After the first Chancellor the Executive Council shall appoint a Chancellor

from amongst persons of eminence and renowned scholar, who shall hold
office for a term of five years and shall be eligible for reappoitment.

The Chancellor shall be virtue of his office, be the Head of the University.

The Chancellor shall if present, preside at the convocation of the University
held for conferring degrees, and may delegate such powers as and when
may be necessary.

The Vice-Chancellor shali be appointed by the Chancellor in such manner
as may be prescribed by the statutes.

The Vice-Chancellor shall be the principal executive and academic head of
the University and shall exercise general supervision and control over the
aftairs of the University and give eftect to the decisions of all the authorities
ot the University.

The Vice-Chancellor may. if he is of the opinion that immediate action 18
necessary on any matter, exercise any power conferred on any authority of
e University by or under this Act and shall report to such authority the
action taken by him on such matter.

Provided that if the authority concerned is of opinion that such action ought
ot to have been taken, it may refer the matter to the Chancellor whose
decision thereon shall be final. '

The Chancel-
lor.

The Vice-
Chancellor.

=
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The Pro-Vice
Chancellor.

Deans of Fac-
ulties.

The Registrar.

The Finance
Officer.

Other Offic-

ers.

Authorities of
the University.

The Executive
Council.

14,

15.

16.

17.

18.

)

)}

One or more Pro-Voice-Chancellors may be . ———
; . . 2 5.
exercise such powers and perform such duties as may be prescribed by the Ste

Dean of a Faculty shall be appointed in such manner and shall exercise such
powers and perform such dutics as may be prescribed by the Statutes.

(1)

The Finance Office shall be appointed in such manner and shall exercise such
powers and perform such duties as may be prescribed by the Statutes.

The Manner of appointment and powers and duties of the other officers of the
University shall be prescribed by the Statutes.

The following shall be authorities of the University, namely :-

@
(ii)
(iii)
(iv)
V)
(vi)

(1

ity YA, fedrd 18 AU, 2002 N
The _\—r ..Chancellor. if. 1s of the opinion that any d‘CCih:iun- of 4
ot University is beyond the powers of authority Lontcrrudh'
e B ‘lhc. statutes or the Ordinances. or that g,
he Internet of the University, may ask (j,
w its decision within fifteen days of such

—

authority of the
the provisions of this Act,
decision taken is not in !
authority concerned to revie :
isi *wither in whole or i par
decision and if either in whe b  HBEISIOn 8 IR By
within the said period of fifteen days, (he matiet shail be referred 1o
Chancellor whose decision thereon shall be final.
owers and perform such
the Ordinances.

{ or no decision is taken i i

The Voice-Chancellor shall exercise such other p
other duties as may be prescribed by the Statutes o
appointed in such manncr and shall

The Registrat shall be appointed in such manner as may be prescribed by
the Statutes.

The Registrar shall have the power to enter into agreement, sign docu-
ments and authenticate records on behalf of the University and shall
exercise such powers and perform such duties as may be prescribed by the
Statutes. :

the Executive Council;

the Academic Council,

the Planning Board,

the Board of Studies;

the Finance Committee; and

such other authorities as may be declared by the Statutes to be the
authorities of the University.

The Executive Council shall be the principal executive body of the
University and shall consists of :-

(i) Vice-Chancellor;
(i1) Pro-Vice-Chancellor;

(iii) One Dean of Faculty of studies to be appointed by the Vice-
Chancellor by rotation according to seniority;

(iv) One Head of Department of the University, who is not a Dean,
to be nomitated by the Vice-Chancellor by rotation according to
seniority;

§%)] One Professor, who is not a Dean or Head, to be appointed by

the Vice-Chancellor by rotation according to seniority;
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(2)

(3)

(1

e iTe T, (e 18 A, 200

o L

(vi) One Read . who
ead -+ wha is not a Head. to be appointed by the
e e oy a Hea be appointed by the Viee-
¢ or by rotation according to seniority:
\““ o 2 o1 L . ;
(vit) One LL.CHIILI. to be appointed by the V ice-Chancellor by rotation
according to seniority:
(viity  Principal Secretary/Secretary i i ; -
pal Secretary/Secretary inchaige of Higher Education De-

nartment or his nomines not below the rank of Deputy Secretary:
k) Four persons of distinction from the fieids of 1adustries or Com-
merce o Legal, Engineering or Medical profession of in Vedic
Education and from such other ficlds of public li fe to be nomi-
nated by the C hancellor:
(x) Four persons nominated by the Sponsoring Body the Maharishi
Shiksha Sansthan.
All members of the Exccutive Council. other than ex-offic
hold office for a peried of three years from the date of their pomination oF

appointment as such.

o members shall

Seven member of the Executive Council ghall form quorum for the meeting

of the C ouncil.

The Executive € ouncil shall have the power of management and adminis-
crsity and the conduct of all

tration of the revenuc and property of the Univ

administrative affairs of the University not otherwise providcd for.

Subject to the provisions of this Act, the Statute. and the Ordinances. the

Executive Council shall in addition to all other pOWeTS vested in it, have the

following powers. namely =

(i) tocreate teaching and academic posts. 10 determine the number and

emoluments of such posts and to define the duties and conditions of
service of Professors. Readers, Lecturers and other academic staff
and Principals of Colleges and Institutions maintained by the Univer-
sity:
Provided that no action shall be taken by the Executive Council in
respect of the number, qualifications and the emoluments of teachers
and academic staff otherwise than those made after due consider-
ation of the recommendations of the Academic Council;

@) to appoint such Professors, Readers. Lecturers and other academic
staff as may be necessary and Principals of colleges and institutions
maintained by the University on the recommendation the selection
committee constituted for purposes and to fill up temporary vacan-
cies therein:

(ili)  to create administrative. ministerial and other necessary posts and to
make appointments thereto in the manner prescribed by the Ordi-
nances;

(iv) to grant leave of absence to any officer of the University other than

' the Chancellor and the Vice-Chancellor and to make necessary
arrangement for the discharge of the functions of such officer during
his absence;

(v) to regulate and enforce discipline among employees in accordance
with the Statutes and the Ordinances;

(vi) to manage and regulate the finances, accounts investments property,
business and all other administrative affairs of the University and for
that purpose to appoint such agents as it may think fit;

(vii) to fix limits on the total recurring and the total mon-recurring
expenditure for a year on the recommendations of the Finance
Commiltee:
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functions ©
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The Academic 20

Council.

The Planning
Board.

RS

(2)

(2)
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helonging 1o the University. ll]l',]l.‘l(lmr %,
ks, (unds, shares or secuiiticg frey,

b

(viii) to invest any wone
‘o income in such stoc
unapplicd mecome 1 ; . : R h
ti hl ‘11 rime. at it may think fit orm the purpuse ol immovag,
e .t L o Mg I ; .
; i «like powers of varytng such mvesime,
roper i with the like pe ]
property in Ind
[rom Lime to e,
: v movable oF immovak
N lo tansier o accepl fransfers ol any fovavic i mmiovablc
LENS ehilhicd Wi : -
praperty on behalt of the University:
- fupniture and apparatus and other

: avide buildines. premises
(x)  to provide buildings. pi _ PR
l e work of the University:

means needed for carrying on th

(xi)  to enter into. vary, carry out and cancel contracts on behalf of the
University:

(xil)  to entertain. adjudicate upon, to redress any grlcvnncesl of l:1c

i 1 H - of the ver ;oW
employees and if considered fit. students of the University who
may, for any reasen, feel aggrieved:
i i oF acaEEay HOVe

(xii1)  to appoint examiners and moderators and, if necessary 10 remov
them, and to fix their fees, emoluments and traveiling and other
allowances, afier consulting the Academic Council:

(xiv) to select a common seal for the University and provide for the
custody and use of such seal:

(xv) to make such special arrangements as may be necessary for the

residence and digcipline of women students:

(xvi) to delegate any of its powers to the Vice-Chancellor, the Pro-Vice-
Chancellor, the Deans, the Registrar or the Finance Officer or such

other employees or Authority of the University or to a committee
apointed by it as it may deem fit;

{(xvii) to institute fellowships. scholarships, stipends, medals and prizes:

(xviil) to institute and manage :-

(a) a Printing, Publication and Translation bureau;
(b) an Information Bureau; and
(c) an Employment Bureau.

(xix) to provide for the appointment of visiting Professors, Emeritus
Professors, Consultants and scholars and determine the terms and
conditions of such appointments: and

(xx)  to exercise such other powers and perform such other duties as

may be conferred or imposed on it by the Aci or the Slatues.

The Academic Council shall be the principal academic body of the
i 3

Plntversiy and shall. subject to the provisions of this Act, the Statutes and

the Ovdinances. co-ordinare and exercise general supervision over the

academic policies and programnmes of the University;

The consitution of the Academic Councii. e wrm of office of its
menmibers and its powers and functions shall be presenibec by the Statutes.

The Planning Board shall be the principal planning body of the Univer-
sity;

The constitution of the Planning Board, term of office of its members and
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The Constitttions, pow
powers and finctions of the Faculties Bourds of studies and

Provided that
teaching staft

Planning

: also

Nenariment< 2l be K
Deparimenis siall be prescribad by the Statutes

The Constitabl
= Constitutions, Powers functic - ; ; "
1 ns. Powers functions of the Iimenee omnitiee shall be arescribed 8

by the Statutes.

S
The Constitations., powers and

the University

Statules,

Jbiects nl el SR - .
Subjects to the provisions of this Adhiniyam. the Statutes 1

of the folioving matters, namely -

e ; g ; il
(a) The constitution, powers and functions ol the authoritics
10 time:

(b)

(c)

(d)

(e)
(0

(m)
(n)
(o)
()]
(q)
(H

Hie University. as may be constituted from time

the ¢lection and continuance in oftice

matters relating to those authorities and bodies:

the appointment, pow ers and dutics
emoluments:

the appointment of teachers, academic stall and
Uaiversity. their emoluments and other condi
plinary matters:

the hoiding of convocation to confer degrecs:

the appoiatment of teachers. academic stalf work

functions of other authorities, as nay be declared by

the Stawtes o e . )
Statutes to be the authorities of shall be prescribed by the

nay pl avide for all or any

of the members of the
and Bodies including the filling up of vacancies of members and

nard sha — i i .
Board shall have the represeniation ol non-

Faenlties/The
Boards o
studies/Pe-
;-'v_!'nll"'."x? i

wnouy

comimites.

idther Al-
thorities ol the
Diniversity:

Powers to
make Stateics.

and other Lodics of

said authorities
all other

of the officers of (he University and their

other employecs of the

tions of service including disci-

ing in any other University

or organisation for specific period for under-taking a joint project;

the procedure
students and the University:

the procedure for appeal to the Executive Council by any

for arbitration in cases of dispute between

employees oOF

emplyees or students

against the action of any officer or authority of the University:

the cenferment of autonomous status
Depariment;

the establishment and abolition of Faculties, Departments.

Colleges and Institutions:
the confcrment of honorary degrees:
the institution of fellowship. scholarships.

the withdrawal of degrees, diploma, certificates
tions:

on a College or an institutions or a

Centres, Halls,

slipends. medals and prizes;

and other academic distine-

the creation. compostion and functions of any other body. whichis considered

necessary for improving the academic

life of the University:

the delegation of powers vested in the authorities ot officers of the University:

the maintenance of the discipline ameong ihe employees and students;

all other matters required by

The Executive Council may from time to time make statute consistent with the

objects of the Acti

this Act to be provided for by the Statutes:

Statutes how
to be madec.
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Powers to
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nance.

27

A
-4

= . (¢ OF e
seovided that the Exceutive Council shall not md‘.\L W Bnend gy Tepy,
Frovided thatdhe KX - or constitution of any a0
tatute aflecting the status, power or cons e T
any statute al g WE ; b, BT § e S Ol
the University until such authority has been given an opportupyy, of
yressing an opinion in writing on the propose d changes and any opiy;,,
s - » Executive Council:
s0 expressed shall be considercd by the Executive € '

. Ta Qtatnte chall reniniee .
Every ‘Statuie or sy 1“|~!1,_-|1_«1|\-!.-!1l or e al nf 2 & '1 : - N l!\.
‘1\“&.‘1;* ol the (’h'uwc-llor who mav assent thereto or withhold assent or remy
Ao A . - . b -
the same to the Executive Council [or reconsideration:

Notwithstanding anything contained in the foregoing 511}7-58le0“5 ‘lhc (?!‘““'
cellor in u.\cq:linn.ul circumstances, may direct the 1;xcc1.1l1\’0 Lf};”-u'll. >
make provisions in the Statutes in respect of any mullet: SPC?lﬁL‘d_h). i and
if'the Exceutive Council is unable to implement such direction within f.IFICCII
days of'its receipt, the Chancellor may, afier considering the reasons. if any,
communicated by the Executive Council for its inability to comply with such
direction made or amend the Statutes suitably.

All Ordinances shall be made by the Vice-Chancellor with the previous
approval of the Executive Council.
Subject to the provisions of this

Act and the Statutes, the Crdinances may
provide for all or any of (h

= foliowing matler, namely :-

(a)  the admission of students to the University and their enrolment as such:

(b) the courses of study to be laid down for all

degrees, diplomas and
certificate of the Universit -

(¢)  the medium of instruction and examinations;

(d) the award of degrees, diplonus, certificates and other academic distinc-
tions, the qualifications for the sume and the means to be taken relating
to the granting and obtaining of the same;

(e) the fees to be charged for courses of study

in the University and for
admission to the ex

amination degrees and diplomas of the University:
(f)  the conditions for aw

ard of [ellowships, scholarships, stipends, medals
and prizes;

(g) the conduct of examinations including the term of office and manner of

appointment and the dutics of cxamining bodies, examiners and mod-
eralors;

(h)  the conditions of residence of the students of University:

(i) the special arrangements. il any, which may be made for the residence,

discipline and teaching of women students and the prescribing of
special courses of studies for them:

(G) the appointments and cmoluments of employees other than those for
whom provisions has been made in the statutets:

(K) the establishment of Facultics. Departments, Colleges, Board of Studies
Special Centres, Specialised Laboratories and other Committees;

() the manner of co-operation und collaboration with other Universities
and authorities including learned bodies or associations;

(m) the creation, composition and functions of any other body, which is
considered necessary for improving the academic life of the University;

(n) such other terms and conditions of service of teachers and other
academic staff as are not prescribed by the Statutes;
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28,

29.

30.

31

32

-

The authorities of the University may in the manner prescribed by the Statute

TEIIG A, i 18 i, 2002

186 (52)

0 ¢ - " .

(0) “.1:3 management of Colleges and Institutions established by the Univer
sity;

(p) the setting up of a machinery for redressal of grievances of employees;
and

(@) all other matters which by this Act or the Statutes are required to be

provided for by ihe Ordinances.
S,

make regulations. consistent with this Act, the Statutes and the Ordinances for the
conduct of their own business and that of the Committees, if any, appointed by
them and not provided for by this Act, the Statutes or the Ordinances.

(M

(2)

(3)

(D

(2

(3)
)

1

(2

The annual report of the University including the annual accounts and balance
sheet duly audited by a chartered accountant shall be prepared for each year
under the direction of the Executive Council, which shall include, among other
matters, the steps taken by the University towards the fulfillment of its objects;

The annual report so prepared shall be submitted to the Chancellor on or
before the thirty-first of December of each year;

A copy of the annual report prepared under sub-section (1) shall also be
" submitted to the Ministry of Education, Government of Chhattisgarh on or

before the thirty first of December of cach ycar.

Every employee of the University shall be appointed under a written contract,

which shall be lodged with a University and a copy of which shall be

furnished to the employee concerned;

Any dispute arising out of the contract between the University and any

employee shall, at the request of the employee, be referred to a Tribunal of

_rbitration consisting of one member appointed by the Executive Council one

member nominated by the employee concerned and an umpire appointed by

the Chancellor;

The decision of the Tribunal in such matter shall be final; ;

The procedure for regulating the work of the Tribunal shall be prescribed by
the Statutes.

Any student or candidate for an examination whose name has been removed
from the rolls of the University by the orders or resolution of the Vice-
Chancellor, Discipline Committee or Examination Committee, as the case may
be, and who has been debarred from appearing at the examinations of the
University for more than one year, may within ten days of the date recipt of
such orders or copy of such resolution by him, appeal to the Executive Council
and the Executive Council may confirm, modily or reverse the decision of the
Vice-Chancellor or the Committee as the casc may be.

Any dispute arising out of any disciplinary uction taken by the University
against a student shall, at the request of such student. be referred to a Tribunal
of Arbitration and the provisions of sub-section (2), (3) and (4) of Section 30
shall for as may, apply to reference made under this sub-section.

Every employee or student of the University or of a college of Institution maintained
by the University shall,.notwithstanding anything contained in this Act, have a right
to appeal within such time as may be prescribed by the Statute, to the Executive
Council, against the decision of any officer or authority of the University or of the
Principal of any college or institution, as the case may be, and thereupon the
Executive Council may confirm, modify or reverse the decision appealed against.
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Provident and
Pension
Funds.

Disputes as to
constitution of
University au-
thorities and
bodies.

Constitution
of Committee,

Filling of
Casual
Vacancies,

Proceeding of
Unversity au-
thorities or
bodies not in-
validated by
vacancies.

Protection of
action taken in
good faith.

Transitional
provisions.

Statutes, Or-
dinances and
Regulation to
be published
and circulated
to all authori-
ties and offic-
ere of Univer-

33.

34,

35.

36.

37.

38.

39.

40,

The University shall constitute for the benefit of its cmp‘loyccs such Pff“'i‘dcm or
pension fund and provide such insurance schemes as it may deem fit in sucly
manner and subject to such conditions as may be prescribed by the Statutes,

If any question arises as the whether any person has been duly elected of
appointed as, or is entitled to he a member of any authority or other body of the

. . z % . ~ o ' - [ P
University, the malter shall be 1eferred to the Chanceiior wiwse decision thcicon
shall be final.

Where any authority of the University is given power by this Act or the Statutes
to appoint committees such committees shall, save as otherwise provided consist

of the members of the authority concerned and of such other person, if any, as the
Authority in each case may think fit,

All casual vacancies among the member (other than ex-officio members) of any
authority or other body of the University shall be filled, as soon as may be, by the
person or body who appointed, elected or co-opted the members whose place has
become vacant and the person so appointed, elected or co-opted to the casual
vacancy shall be a member of such authority or body for the residue of the term
of the person whose place he fills.

No act or proceeding of dny Authority

; or other body of the University shall be
invalid merely by

reason of the existence of a vacancy among its members.

No suit or other legal proceeding sha

of the University for anything which is done in good faith or intended to be done
in pursuance of the provisions of this Act, the Statutes or the Ordinances,

Il lie against any officer or other employee

Notwithstanding anything contained in this Act and the Statuted :-

(i) the first Vice-Chancellor shall be appointed by the Chancellor and the said
officer shall hold office for a term of five years;

(ii) the first Registrar and the first Finance Officer shall be appointed by the
Chancellor and each of the said officers shall hold office for a term of three
years;

(iii) the first Executive Council shall be nominated by the Chancellor for a term
of three years;

(iv)

the first Academic Council and the first Planning Board shall be nominated
by the Chancellor for a term of three years;

Provided that if any vacancy occurs in the above offices or Authorities,
the name shall be filled by applintment or nomination, as the case may be,
by the Chancellor and the person so appointed or nominated shall hold office
for so long as the officer or member in whose place he is appointed or
nominated would have held that office, if such vacancy had not occurred.

(1

Every Statute, Ordinance or Regulation made under this Act shall be
published in the Gazette. :

@

Every Statute, Ordinance or Regulation made under this Act shall be put, as
soon as may be after it is made to the table of the Assembly.

3

The power to make Statutes, Ordinances or Regulations shall include the
power to give retrospective effect from a date not earlier than the date of
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Conmumengce .
ment of this adec i : :
or any s Adhyadesh to the Statutes, Ordinances or Regulations

of thes :
Ordinance oy [{1(; b‘;l o retrospective effect shall be given to any Statutes.
Person to w gu ﬂllo}ls s0 as to have prejudicial affect in the interest of any
1om such Statute Ordinance or Regulation may be applicable.

Raipur
Date Governor of Chhattisgarh

REASONS AND OBJECTS

Education has continued to evole, diversify and extend its reach and coverage since the
dawn of human history. Every country develops its system of education to express and promote
its unique socio-cultural identity and also to meet the challenges of the times. There are moments
in history when a new direction has to be given to an age-old process. That moment is today.

A major effort will be made to derive the maximum benefit from the assets already
created in the new State of Chhattisgarh for its economy and technical development and to
ensure that the fruits of change reach all sections. Education is the highway to that goal. With
this object in view, stress on the need for a radical reconstruction of the education system, to
improve its quality at all stages, can be achieved by establishing and incorporating an affiliating
and teaching University, Maharishi University of Management and Technology at Chhattisgarh,
to provide for education and prosecution of research in Vedic Learning and to facilitate and
promote studies, research and extension work in emerging areas of higher education with focus
on professional education, for example engineering, technology, management studies, medicine,
pharmacy, nursing education, law etc., and also to achieve excellence in these and connected
fields and other matters connected therewith or incidental thereto. The Maharishi Technology of
the Unified Field which is used in the Maharishi Unified Field Based Integrated System of
Education; will be added to the curricula which develops the full value of the three fundamental
aspects of education the knower, or student the known, or subject matter, and the process of
knowing, which connects knower to known.

The main focus of the university will be to strengthen the base of the pyramid in
Chhattisgarh. It will be ensured that those at the top of the pyramid are among the best in the
world. It should be possible to intensity the efforts in Human Resource Development with
Maharishi Education Plan playing its multifaceted role.

1. Hence this Ordinace.

Raipur :

. Mamber-in-charge
Date
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